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Mr .S .5 sHassan, Counsel for the petitioner,

This is a Misc.Application by the official
respondents in 0.A.N0.293 /1998 seeking further six
months time for implementing the order of the
Tr ibunal passed on 6.4.,1994. The Misc.Application
was precented on 8.3.1995. The responients have

élready had enough time for implementing the order

of theTribunal, The Misc JApplication is dismiss ed.
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Judl.Menber

istrative Tribunal

Jaipur Bench, JAIPUR :
Certificd That No Forther Actios 18
Required To Pe Taken & The Case is
Fit Por Consignmeat To Record.
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